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ACT No. XXX VIII or 1855.

o

Passep By tor Lecisuative Counciy oF Inpra.

(Received the assent of the Governor General on the 22nd December 1855,)

Ajv AGT to promole fbfr the trml and pumshment of rebellion and other ojfences
commztted within cer tain Districts in which Martial Law has lately
been proclazmecl . o

WHEREAS 1t 18 expedlent fo pr0v1de for the more speedy trial of persons
charged with offences agamst the State and- other heinous
crimes committed within the District of Beerbhoom, and-
ceftam parts of the several Districts of Bhaugulpore and Moorshedaba,d
respectwely, and For the puulshment of such crimes: Lt 18 enacted as
follows —

' Preé.xhble

I C'lause 1.—It shall be lawfal for the Lleutenant-(}overnor of Bengali
from time to time as he may think fit to issue a. spe01a.1 ,

The L1eutena,nt Go-
vernor of Bengal may Commission for the trial of all persons owtﬂg allegmnce
;f)sr"fheinﬁoéfmz;iﬁﬁ to the British Government, either in cotisequence of their
‘]’)ﬂ;‘;‘;ﬁi‘g n:f;hn the  having been born within any. part of the British Terri-
~ tories, or” of ‘their being resident therem and under_}the :
protectlon of the British Government, who shall be charged with hav'
committed, either before or after the passing of this Act, within the District
of Beerblioom, or so much of the District of 'Bhaugulpore as liés on.the-
right bank of*the River Ganaeb, or so much of the District of Moorsheda~
bad as lies on the right bank of the River Bhaugiruttes, the crime of teason
or rebellion, or of opposing by force of arms the authonty of the British
Goverriment; o1 any other crime against the State, or of the crime of mur-

der, arson, mbuen or other hmnoue cmne aoamgt pexson or property.
' Clause 2,
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C’lause 2.-—The * Commissioner “or COmmissmners authorized - by a‘hy
S such’ Comniission - may hold" & Court’ in"any part ofthe
hoﬁ‘”’;’“}?ﬁ;‘;’fﬂﬁg said Dlstrlct or parts of Districts mentloned in -this Sec-
%’jﬁ;’f the said Dis- . tion, .and may there try any person for any of the said

- crimes: comnutted within any part thereof

1L It shall be lawful for the sald L1eutenant Governor by the said
Lieotenant- Gover. - Commission to direct that any Court held under the

‘nor. may vest Court Commlssmn shall have power, without the attendance or
i certain powemﬁ_ ~ futwa of a law officer, or the assastance of ‘assessors, to
pass upon any person convicted before the Court of any . of thn aforeGald :

. crimes, any sentence warranted by Law for such crime, and that the Judg—
ments of such. Court shall bg final and conclusive, and that the said Court
vsha,ll not be subordma,te or bound to rep01t its prooeedmgs to the ‘Sudder
'Court o

. Nosensendeofdeath - - TTL, . No ‘sentence  of death: passed’ by such- Court
.. 10 be carried into effect o -, o i ” o e

" by the Court without - shiall be-carried into .effect without the sanction of the
- the . sangtion of the 4. ., . o o _

" Lieutenant-Govermor. Ineutenant-(}ovemor of B,enga,l.

IV If any ¢ suoh Commlssmn be 1ssued a Maglstrate or. other Oﬂicer'
Magistrate may com- having power to commlt for. trlal may. commlt an ';;persc)n

: f;’b‘ggorgerj"“éogg ﬁ;ﬁ; oha,rged with any of the aforesald crimes, Wlthm the Dis- |
“under this Act, trict or parts of Dlstrlcts described in’ Seotlon I of this

Act to ta,ke his trla,l before a Court to be held under thls Act

A And Wheleas it i is necessary for the due mamtenance of the Just

| Persons convicted of "‘a;uthorlty ‘of ‘Government, that persons conv1cted of the -
’ gft"fgl“ ,d‘l’z ’Ig?setlrll‘:g; " criine of treason or rebelhon should” be liabls
' ﬁ?mﬁisaﬁiltthﬁ alialzsnig :“‘pumshment it is fulther ‘enacted as follows

capital punishment, or ‘who, after the plomulgatlon of‘this Act,’ shall be

. imprisonment, ; e of ‘treagén or 1ebe1110n within - the District or - parts-«
" vof D]StI‘ICtS described in Section I of this Act, shell be liable, upon- eonv1c~5"
vfhon elthm before' the ordin: avy Criminal Courts of competent - Jullechet1on-"
or-before Couwrt held under the provigions of Adct No. 'V of 1841 or'of

tlns Act to the punishment of death or tothe punishment of Trnprisor




- Penalty for persons,

“pellioniwithin theDis- " :
__trict named before pro-_ before the or mary Crlmma,l Cou s of competent Juris-
“mulg: at1on of this Act. ' ~

b

may. b
_ tion. pthlbltlng th

' the proclamiation. .
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years and shall forfelt all théir - property atid effects. of every descnptlon

VI All persons Who before the promulgatlon of this Act shall have

" been 0u11ty of the crime of treason or rebelhon within the

" with ~labor -and ' irons in’: transportation. for life, or ’tof,;;ir{nprisonment With ‘
~hard labor not '+ commutable- to fine, for -any term :not exceeding fourteen

guilty of treason or re-  ggid D1stmct or' pa,rts of Districts shall, uponconyiction |

dlctlon or : \der the: ‘provisions of

F ;'Act N o V of T841 or of thls A t, \be ha,ble to ‘the 'punlshment of 11nprlson-
Jment W1th 1a,bor a,nd irons in transporta,twn for life, or to 1mpr1sonment Wlth!
' Lhald 1&b0r not commuta,ole to ﬁne for a,ny term not exoeeamg romteen
‘yea,rs . I o .

V'II Any person liable to. 1mprlsonment w1th ha,rd labor under thls
Act, may be imprisoned and kept to hard ‘labor in any

Sententes ‘of * impri-

“~5~fff'°°be°m’%1 tenant-(}overno"of Bengal w jich the sa,1d ‘Lleutena,nt-

the possessmn and under the G‘rovernment of the’ Eest"Indla, Compa,ny,

Act ot o apply to of* any of Het Ma;est}fs natiral - hatn. subjects born in

British-born  subjects Europe or the ch1ldren of sueh subJects

or, then' chlldren o

~ iR

carrylng or’ posaessmn therem,
of arms.

\ﬂ<~,,;

séssion -any arms.or instrument.used for warlike qutposes; or any specified

\

gonment with hard Io. pa,rt of the territories under the Government of the Ticu-

not '
be' g*pa,r ‘of e1ther of the Pre81den01es of Madras or Bombay, Whlch the

Nothmg in thls Act Shall extend to: the trlai or pumshment‘j
p1oclematron, that, ,from and after sa daj fto be ‘n med ,

~itvshall - not be lawful for amy person ot for, any ‘
?spemﬁed»class Jof - persons, to-carrys of-have in ‘their Ppos--

deser1pt1on of arms,: or- of such: instruments as-aforesaid, within: the District

or parts of Districts: abovo montloned or amy part thereof Ho.he o.pemﬁed in

X After , -
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X. " After the day named in the proclemation, whoever shall cztrry
. Penalty for unlaw-
211 possegsion of arms, ment as aforesald éontrary “to-the proolamatlon shall be
~ liable, on conviction before a Magistrate, to a fine not

exceedmg Flfty Rupees, or to 1mpms’ ment for a period not exceeding six
months, and the a.rms or other such 1n,strume shall be conﬁscated

XI It shall be 1awfu1 f01 a Maglstrate by warrant to cause search to

_ Maglstr“ate empow be made in any house or other place in Whlch there may
ggi o seaxch rfifs“fii be reasonable grounds for suspecting that any arms, or

"~ other such instrument as aforesaid, kept contrary to the
proc;amemon ‘may- be found ; and - any such arms: or 1nstrunent m,‘y”'be
siFelzed and conﬁscated.

XII. N othing in Sections IX, X, and X1 of this Act shall extend to
Exccutive  Govern. 81y Person who may be exempted by the ‘suthority of the

emptlon to certam per-
SODR: ., Tl 1n such proclamatlon.,

ment miy grant ex- " Pxecutive Governmeént: from the- Prohﬂgtlon contamed :

=
L

XIII The WOI‘ “ Maglstrate” in thls Act shall unless there be some- F
" thing in the subject or context fepugnant to such- eon- -

Interpretation.
struction, include any person lawfully eXelclsmg the

-powers ofa Migistrate and a Justice'of the Peace; and any person hereby
- made punishable by a J ust1ce of the Peace shall” be punlshable upon
summaly conv1ct10n S
XIV The L1eutenant~Governor of Bengal may commute any sentence
oo of death passed under ‘the provisions of Regulatlon X of
mi;e “tiﬁiﬁﬁgvegﬁr 1804 of the Bengal Code or%f this ‘Awct, in respect of any
E;ﬁfefaggsdea?h In der- orime committed within the Dlstrlct or patts of Dlstncts
' v defcribed in Section T of this Adt, ‘either for 1mpnson-
fment with hard labor and irons in transportatlon for ife, or for 1mpnson—
Jment W1th hard labor for any term not exceedm g fourteen years. ‘
KV The prov1s1ons of this Act shall contmue in force untll the 3lst
Duration of Act. day of December 1858

or have in his pOSSessmn any arms or other such instru-




